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I'illIlFI C-'1.JlQ..~ 
INCOME-TAX 

S.O. (E).- In exercise of the powers co n ferred b:i slIb-section (4) of 
section 139A of the. Income-tax Act, 1961 (43 "f 1961 ~, the Central Board 
of Direct Taxes hereby makes the fo llov.i ing al)lendllle llts in the 
notification of the Government of In dia, Ministry of piinance, Department 

. d 
of Revenue, Central Board of Direct Taxes nllillber 8 'O.123(E) dated the 
11th February, 1998 and specifies the date frolll which!lthe persons referred 
to in sub-sections (1) and (2) of section 139A " f the "{coille-ta, Act. 1961 
(43 of 1961) and other persons wh o have been al lotteg permanent accollnt 
numbers, other than under the new series, sha ll ap~)y to the Assessing 
Of~cer for the all otment of a permanent ('1ccount llUl)lber under . the new 
senes, namely:- . . l . 

I 

. ! 
~ln the said notification, in paragraph I , ntter sub-c lause (b), for the , . 

words, figures and letters "shall appl y beFore the 30ti) day of April , 1998 
in respect of assessment year 1.997-98", the w()rds ~ figures and letters 
"shall apply before the' 30th day of JU11e, 1998 ill r~spcct of, sess ment 
year 1997-98" shall be substituted: ! 
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r 1\"""'''''-
( I) KAI~UNAKARA RAO ) .. 

Under Secretary to the Covel'l1l1lent oflndia 
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